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Nagas on the other side. They say 
that all Nagas should combine together 
and belong to a common Nagaland ... 
(InteTruptions.) . 

Mr. Speaker: I am not going to 
allow any more questions. 

lZ.13 hrs. 

MOTOR TRANSPORT WORKERS 
BILL-contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri Abid 
Ali on the 14th December, 1960, name_ 
ly:-

"That the Bill to provide for 
the welfare of motor transport 
workers and to regulate the condi-
tions of their work, as reported by 
the Joint Committee, be taken into 
consideration." 

Shri Braj Raj Singh may <:pntinue 
his speech. 
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1%.16 hrs. 
[SHRI MULCHAND DUBE in the Chair] 

mrif~~r<:mlf{~~ 

~ ~ <FIi m:<m ~ ~ if;T ~ 
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Shri S. 1\1. Banerjee (Kanpur): Mi'. 
Chairman, Sir, I rise to support thi~ 

Bill as it has come back from the 
Joint Committee. It is really very 
heartening to learn about the amount 
of good will that this Bill would com-
mand with the transport workers whe-
ther they belong to the public trans-
port services or to the private trans-
port services. 

Sir, I have read with keen interest 
the report of the Joint Committee and 
the minutes of dissent given by some 
of the members belonging bota to the 

ruling party and to the Opposition. My 
han. friend, Shri Braj Raj Singh has 
just touched upon the point with re-
gard to spread-over. I have gone 
through clause 16 of the Bill, but stiI 
I am not convinced that this span of 
12 hours as spread-over will be bene-
ficial to the workers employed in the 
transport services whether in the pub-
lic or private sector. I am much 
grateful to my han. friend Shri Ram-
singh Bhai Varma and to my other 
han. friends Shri T. B. Vittal Rao and 
Shrimati Parvathi Krishnan for giv-
ing almost a unanimous note of dissent 
regarding this particular point of 
spread-over. In his minute of dissent 
Shri Ramsingh Bha! Varma has said: 

""""'"" t" if ~~ m<rr t'"! vft' 
"''mT tr"'T ~, "" "g<1" ~f~ ~ I" 

He has suggested that it should be, re-
duced to 10. hours. My hen. friench 
Shri T. B. Vittal Rao, Shrimati Par-
vathi Krishnan and Shri K. L. Nara-
simham, a Member of the other House. 
have stated in their minute of dissent~ 

"Spread-over: Clause H.-The 
Spread-over is limited to twelve 
hours in any day. This in our 
view is a little On the high side 
and likely to vitiate the very pro-
vision of limitation of hours of 
work to clause 13. We suggest 
that spread-over should not be 
more than ten-and-a-half hours in 
any day." 

Instead of giving 12 hours as an ex-
periment or trying to do it on an ex-
perimental basis, it is better that the 
hon. Minister considers these minutes 
of dissent seriously and from a practi-
cal angle to see whether even at this 
stage the suggestion of the han. Mem-
bers belonging almost to all the poli-
tioal parties including the ruling party 
can be accommodated before the Bill 
is passed. 

About annual leave with wage, in 
their minute of dissent my hon. 
friends Shri T. B. Vittal Rao and others 
have suggested: 
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[Shrj S. M. Banerjee] 
"Annual leave with wage: 

Clause 27-The annual leave with 
wage for the R03d Transport 
Workers under this Clause is not 
adequate. It should be increased 
so that he may at least have 20 
days in a year." 

1 have also read with great interest 
the evidence placed by the various 
trade union organisations before the 
Joint Committee, and as far as 1 could 
gather they were alI in favour of 
better service conditions under this 
particular Act. 1 am sure they will be 
happy, and it will also be a realistic 
approach to the problem if the casual 
leave is not limited and if it is increas-
ed to twenty days a year. 

Sir, after this particular Bill be-
comes an Act 1 am sure the motor 
transport workers will heave a sigh of 
relief because there was no legislation 
before to regulate their service condi-
tions. Rcently the U.P. Roadways 
workers went on strike. In U.P., you 
know, Sir, better than 1, certain routes 
were entirely disrupted and mass re-
trenchment took place. Many people 
were victimised. What was the 
reason? They did not want to sign 
certain rules framed by the Chief 
Transport Commissioner which went 
against the interests of the workers. 
Sir, in the absence of a proper legisla-
tion certain rules were framed. Now 
I am sure when this Bill becomes an 
Act it will serve the purpose of all em-
ployees whether in public or privata 
undertakings. 

1 am really very much thankful te 
the Joint Committee for accepting 
many of the suggestions or views 
which many hon. Members expressed 
in this House when the Bill was being 
referred to the Joint Committee. It is 
mentioned in the report: 

"The Committee are of the opi-
nion that some specific date should 
be fixed by which time the Act 
should be made applicable in all 
the States. They accordingly sug-
gested 31st December, 1961 as the 
da·c for this purpose." 

1 am happy this has been accepted and 
this has been embodied in the pro-
posed legislation. 

Then, a feeling was created in this 
House that those units which em-
ployed less than 5 instead of 10 or 
more were being exempted from the 
purVl~W ot this legislation. I was 
happy when I read in the report: 

"They further feel that the Act 
should be made applicable to 
every motor transport undertak-
ing employing fiva or more instead 
of ten or more motor transport 
workers and the powers of the 
State Governments should conse-
quently extend to applying the Act 
to motor transport undertakings 
employing less than five motor 
transport workers." 

It is really an improvement on the 
original Bill which was submitted to 
this House and which we discussed 
before sending it to the Joint Com-
mittee. 

Sir, I welcome this Bill. 1 woulAl 
request the hon. Minister to consider 
two more items, and they are about 
leave and spread-over. As regards 
spread-over, I fully agree with the 
sentiments expressed by my bon. 
friend Shri Ramsingh Bha.! Varma and 
Shri T. B. Vittal Rao, who have sug-
gested IOl hours as spread-over instead 
of 12 hours. Shri Ramsingh Bhai 
Varma has given reasons for it. He 
has even quoted the Factories Act in 
support of his argument, and I am 
sure it is a matter to be considered. 
by the hon. Deputy Labour Minister. 

With these 1\'ords, Sir. I welcome 
this Bill and I congratulate the La-
bour Ministry and all those who parti-
cipated in the framing of this legisla-
tion for bringing forward this piece Of 
legislation. 1 must also express my 
gratitude to those thousands of trans-
port workers who agitated and whose 
agitati.on has fortunately brought this 
progressive piece of legislation which 
will be a sort of a charter of liberty 
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for the transport workers in the 
country. 

'1ft ~~ ~f1f ~f (~) : 
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if; ~ RllT lJ<lT <fr >:nl: iffif m mlf,t 
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Shri Goray (Poona): That may be 
in the Congress: not in other political 
parties. 
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'Ii ~ 11 ~~ ~ 'f>T ro'ffl ~ 
~1M'f 'R:m ~ 

Shri Goray: Sir, I am not one of 
those political workers who own a 
truck, nor am I a motor transport 
worker, still I would like to welcome 
this Bill and I would like to say that 
it is not coming a day too soon. I 
think with the development of the 
country and industrial expansion, more 
and more responsibilities will be 
thrown on motor transport. I am 
really sorry that while planning, we 
have not taken into eons:deration, the 
important role that road transport is 
playing. It appears that the railways 
are being treated as a pet child. In 
every country, not only in India, but 
in the west also, it is the road trans-
port that is carrying more passengers 
and goods, be~ause roads have im-
proved and road transport gives a 
quicker, cheaper and more convenient 
serviCe too. Therefore, I have no 
doubt that during the next five years, 
road tranSIPort in India will grow 
perhaps 100 or even 200 per cent and 
proportionately, transport workers will 
also increase. 

There are only two Or three sugges-
tions that I would make because this 
is one of those Bills where the ruling 
party and the Opposition do not have 
much of difference. They have al-
most seen eye to eye and that is why 
speakers on both sides have not much 
differed. Firstly, I would like to 
refer to the date by whic'h this parti-
cular enactment would be enforced 
throughout India. I agree with the 
previous speaker that the period of 
one year given for the various Stab .. 
to enforce this enactment appears a 
bit too long, becau,e there have been 
ins tances where, to avoid the clutches 
of the law based on similar assump-
tions, the entrepreneurs have not hesi-
tated to make fake divisions of their 
property or their industry. 

The hon. Minister kn{)ws b-uch cases 
very well, because he comes from the 
Bombay State, which has now been 
divided. Still, at that time, in Surat, 
when a particular enactment was made 
applicable to the powerlooms, at once 
the Surat industrialists tried to split 
up their industry into fractions, so 
that the enactment may not be made 
applicable to them. So, similar things 
may happen in this industry also. 
Therefore. I think whatever objective 
the Government have in view would 
be perhaps defeated if we try to give 
the motor transport owners too long a 
period. 

The same can be said about this 
particular Act being made applicable 
to undertakings employir,g five or 
more transport workers. I know there 
is a proviso which says that jf the 
State Government think it proper, 
they can make this particular clause 
applicable to other undertakings also. 
I think it would have been much 
better if, instead of having this clause 
with a proviso, we had flatly said that 
this rule will be made applicable uni-
formly, whether there are five or less 
number of transport workers. That 
w{)uld have avoided a lot of trouble 
and plugged many 8 loophole. 

About hours of work, I think it is 
not a correct assumption that whether 
the road transport is being plied in 
the cities like Bombay or in open coun-
try, the hours of work should be the 
same. Those people who are coming 
from the hills would substantiate that 
four hours' driving On hill track is al-
most equal to ten hours' driving on 
flat surface. Only yesterday a ques-
tion was put in this House about the 
Dehra Dun-Badrinath Road. I had the 
opportunity of travelling over that 
roarl very recently. I went from 
Rishikesh to Tehri, from Tehri to 
Pawadi Garhwal and from there to 
GQchar. Believe me, my heert was in 
my throat while the transport was 
negotiating the curves and gradients, 
which werE' ~o steep that I thought 
any moment the bus would topple 
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over. On such roads, which are like-
ly to multiply because we are going to 
have expansion of communications, 
four or five hours' driving is quite 
enough. It is enough to exhaust the 
driver, because he has to be so much 
attentive at the wheels that he can-
not take his eyes off the road at all. 

The same can be said about cities 
like Bombay and Calcutta where at 
every step he has to change the gear 
and be extremely attentive. Therefore, 
there shou'd not be a uniform rule 
made applicable to all roads and driv-
ing at peak hours or at other time. 
Al! these things will have to be taken 
into consideration. I feel we would 
be doing justice to motor transport 
workers if we sought to make a differ-
ence between drivers who are working 
On hill tracks and those on the plains. 
Therefore, I would like to suggest, if 
it is possible, even now the Minister 
.hould think whether he could not 
make a distinction between the two 
areas. 

About the spread over also I do not 
know why 12 hours have been allow-
ed. It is not necessary to cite the 
Factories Act. I would only say 
that the Minister should take into ac-
count the agreements which have been 
arrived at between the various State-
managed road transport authorities 
and the unions that represent the 
workers. For instance, in Bombay-
now Maharashtra end Gujarat-the 
union represented by the Congress and 
the management representing the 
State transport have agreed that it 
mould be IOl hours. If that is so, I 
do not see any reason why while legis-
lating here we should say that 12 
hours should be the spread over. When 
the management as well as the unions 
of motor transport workers have come 
to a decision, which has been accept-
able to both the sides, I do not see any 
reason why We should go beyond it 
and say that 12 hours should be the 
Ipread over. Therefore, I plead that 
even now it is not too late and we can 
incorporate in this legislation that has 
been agreed to by the workers as well 
u by the management. 

Coming to the other clauses, I admit 
tlla t this is one of those legislations 
which it will be very difficult to en-
force. Because the road transport is 
being plied in the nooks and corners 
of this country, it will be a difficult 
piece of legislation to enforce. There-
fore, when we were sitting in the 
Joint Committee-you, Sir, being the 
Chairman you will remember it well-
some people were arguing that we 
should not have such a piece of legis-
lation at all, because it is likely to 
be followed more in breach than in its 
observance. I do not agree with that 
view. I welcome it because we must 
make a start. I wish that such legis-
la tions which bring benefits to a :arge 
number of workers should be enacted 
more and more, because new categor-
ies of workers will be coming up, who 
have not been covered by the legisla-
tion we have enacted so far. It should 
be the duty of this House to see that 
as and when new categories of work-
ers come up because of our industrial 
plans and development, we give them 
proper benefits so that they derive the 
maximum benefit which is available 
to other categories of workers, for 
instance, those working in the railways 
and some other transport organisa-
tions. I think this is the only way 
in which we shall be doing justice to 
the workers from whom we expect so 
much. I once again thank you for 
giving me an opportunity and the 
Minister for bringing forward such a 
legislation. 

Ili\'~(~} :~ 
~, lc<: ~li ~ mr, ;;ft 
~~~~~w~;i~ 
'PW ~ I ~ '1ft q.'~ ~ ~ R<ff ~ 
~ llilT ~ f.f; itm ~ ~(1lf<1$2:;; mr 
m 'hfR~~~~1 ~ 
llilT 'fiT i1'~ ~ ~ rn ;;rr ~ ~ I 

w t;r<;r 'fiT ~ mlrfu 'fiT "lffi 
tflfT R ~ ~ ~ ~ 'I\: flf;m 
f.f>lfT tflfT I ~ w if ~ ~ ~ 
• ~!lI'f'iif ~ ~ m if 1IW;r;ri{t 
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Shri Oza (Zalwad): Mr. o..'lair-
man, we all know that in spite of 
the great handicaps under which road 
transport is functioning in this coun_ 
try, it has a very bright future. There 
are so many restrictions on road 
transport in India, from the Centre 
and also from the State Governments. 
There are restrictions on the tonnage 
that they could carry, restrictions on 
tlae size of the axle, restrictions on 
carrying a trailer and on top of that. 
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[Shrl Oza] 
very bad roads. In spite ot all that, 
We know that road transport system 
is going to develop very fast in this 
country. That is also the experience 
in western countries where railways 
are becoming more and more obso-
lete. They are finding it more and 
more uneconomic to run the railway 
Iystem in certain countries and the 
railway systems are being scrapped 
because road transport is found to 
be more economic and more conve-
nient and it is also more beneficial to 
all persons concerned, both from the 
point of view of passenger traffic and 
goods traffic. In this country, we 
know that there are sO many other 
difficulties also that road transport 
has to face. It is good that the Gov-
ernment has thought it fit to bring 
this legislation. 

I entirely agree with the previous 
speaker that those workers who are 
employed in this particular industry 
are of the nature of sweated labour. 
They are not employed in very large 
numbers as is done in factories that 
they can come together and form a 
union and protect their rights. They 
are dispersed among several units 
with the result that they are weak 
and cannot organise themselves. There 
is the fear of victimisation also. 
Therefore, it was necessary to protect 
the workers who are employed in 
this particular industry. 

If you ask any employee who is 
working in this system, he would say 
that bad roads and bad vehicles are 
his greatest enemies. It is true that 
because of the spread over being very 
long and because he is denied cer-
tain amenities, he has got to be pro-
tected and it is good that we have 
brought this legislation. I entirely 
agree with that. Because of bad roads 
and the consequent frequent break_ 
down of the vehicles, these poor em-
ployees are suffering a lot of hard-
&hip. There are ramshackle vehicles 
running on apologies of good roads 
and that causes a lot of strain to 
them. The first priority that they 
would put would be on eoad condi-

tions of the vehicles. We know that 
the proprietors, in their desire to 
earn more and more profits and spend 
less and less, do not keep their vehi_ 
cles in a very good and sound condi-
tion. They do not replace the parts 
that should be replaced, in time, with 
the result that both the drivers and 
cleaners and other people are often 
stranded on the roads and put to a lot 
of trouble. 

Going through the Bill as it has 
emerged from the Joint Committee, 
I do not find any provision for this 
type of difficulty that is being faced. 
It may be said that it is the duty of 
the motor transport staff, the Inspec-
tors, to declare those vehicles to be 
unfit and that they cannot be plied. 
There should have been some provi-
siOn by which where a vehicle breaks 
down frequently and because of that 
the employees suffer, the employers 
should be forced to give some more 
remuneration by way of solatium to 
these employees. 

It was argued that the date fixed 
tor the implementation of the Act is 
rather very far off and it should 
have been earlier. It was argued fur_ 
ther that certain employers will try 
to evade compliance with the Act and 
find out some loopholes here and 
there. On the contrary, I feel, it is 
good that the Government has fixed 
1st December 1961 as the date on 
which they are going to implement 
this Act. Because, as it has been 
our experience, unless they have got 
good machinery for implementing 
the Act, it is no use rushing in and 
bringing into effect the provisions of 
the Act. It leads to so many compli-
cations and sometimes frustration 
also amongst the very people for 
whose benefit we are bringing this 
legislation. Therefore, it is very good 
that they have put this date a bit 
away. Let us hope that, in the mean-
time, the Government will start the 
preliminary work setting the whole 
thing in order so that the inspecting 
staff is there, other machinery is also 
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there to go into operation as soon as 
the Act comes into force. 

Of all the provisions, the b'est pro-
vision that appealed to me was the 
provision made in Chapter IV about 
welfare and health of th~ employees 
employed in this industry. Provision 
has been made by clause 8 for estab_ 
lishing canteeil3 where 100 or more 
transport workers are employed. 
am sure, in course of time, as this 
industry progresses, we will bring 
down the number, instead of 100 to 
less. But, to start with, I think that 
is a good provision. I like clause 9 
very much in particular, which runs 
as follows. 

"In every pbce wherein motor 
transport workers employed in a 
motor transport undertaking are 
required to halt at night, there 
shall be provided and maintained 
by the employer for the use of 
those motor transport workers 
such number of rest rooms or 
such other suitable alternative ac-
commodation, as may be pre3crib-
ed." 

That is a very healthy provision. We 
know that these poor employees have 
just to accommodate themselves in 
the vehicles themselves at night or 
in the afternoon in winter, in the 
monsoon and also in summer. So, it 
is good that by legislation we are 
now providing some shelter for them, 
whel"e they can rest and recuperate 
themselves and undertake their work 
in a healthier way. We know that 
during the course of duty they have 
to do all sorts of work, and because 
of that their dress also gets spoiled. 
So, it is good that uniforms will have 
to be provided and washed regularly. 
I a'so like the provision for medical 
and first-aid facilities. 

These are all welcome provIsIOns. 
Let us urge upon the Government to 
see that they set up the machinery 
for inspection to see that all these 
healthy provisions are given effect 
to and that the employees get the 
benefits of the legislation as contem_ 
plated by this House. 

Shri Warior (Trichur): welcome 
this Bill although it has come much 
later than we expected. This Bill 
has a history of its own. My hon. 
friend Shri A. K. Kopalan had intro-
duced a Bill in th" HOUse sometime in 
1957 I think. Before that Shri T. B. 
Vittal Rao had also moved a Bill in 
this House incorporating certain re-
commendations to make the lot of 
the road transport workers better. 

Before going into the merits of the 
Bill as it has emerged from the Joint 
Committee, for the information of 
the House I may be permitted to 
quote a few lines from the report of 
the Indian Productivity Team which 
had gone into this question in West 
Germany, UK and USA, under the 
auspices of the National Productivity 
Council of India. In tha:t report of 
September, 1960, at page 18 they 
summarise their findings as far as 
labour is concerned. In paragraph 15 
they say: 

"A sound trade union move-
ment is conducive to productivi_ 
ty. Working conditions in West-
ern countries are good, and the 
workers are generally cheerful 
and hardworking. They are dis-
ciplined and do not need much 
supervision. " 

In the next paragraph they say: 

"Every worker is covered by 
various types of insurance, and 
he feels assured of his future. This 
and his high sense of responsibi-
lity and discipline contribute to 
the high efficiency witnessed." 

Then again: 

"Industrial relations between 
the management and unions are 
generally -cordial, and they defi_ 
nitely believe that disputes can be 
solved by discussion round the 
table and by mutual agreement." 

"Paid holidays in an the three-
countries do not exceed eight in 
a year. Vacation with pay is pro-
vided for a maximum of three 



5777 Motor 'lTamport DECEMBER 15, 1960 WorkeTs Bi!! 5778 

[Shri Warior] 
working weeks after lI.ve years of 
aervicfl." 

"So long as the worker does 
his job without complaint, his 
seniority in service is respected 
.and he is given protection." 

"In long-distance haulage, a re-
lief driver often sleeps in the 
vehicle in the USA and West Ger_ 
many and the time he is asleep 
is regarded a£ rest time." 

These are some of the conditions ob-
taining in the above mentioned high-
ly advanced countries. These mu£t 
also be our aims and objectives. They 
'show the way we haTe to go. The 
working conditions of the workers 
TIlUSt keep pace with the development 
of the economy that we have under-
taken. 

At present, there is ne regular sur_ 
vey or thorough enquiry made into 
the working conditions of the trans-
port worker£. The transport industry 
itself started in a haphazard manner, 
and is developing in its own way. 
On 'y recently we had the great for-
tune of the Masani Committee Re_ 
1>Ort. That of courSe dealt more with 
the industry from the point of view 
of investors than with the workers in 
the industry. But from that report 
we know that compared to other ad-
vanced countries we are at the bot-
tom of the list, we also know the 
direction in which the industry is 
developing. 

Not only that. With the introduc-
tion of diesel engines, the industry is 
making really good profits not only 
for the investor, but also to the work_ 
pr in the industry to some extent. 
~enerally, investors seek this indus-
try for more and more investment. 
There is also the tendency in this in-
dustry for people having big fleets of 
vehicles to concentrate all the trans-
port, both in passenger and goods 
traffic, in their own hands. In cer_ 
tam regions and States, the regional 
n-ansp!l!t I'll1bwities are instructed 

that more and more licences mould 
be issued only to non-fleet owners, 
that is those having one or two 
trucks or buses. But in the long run 
we find that even these licences go 
into the hands of these fleet-owners, 
and thus a monopoly is created in 
this industry in almost every State. 

Moreover, the railways are not 
catering to the needs of transport in 
the country. Their capacity has not 
grown with the needs of the country 
which have grown because of our 
development, starting of heavy in-
dustries etc. Though the Mas~ni 
Committee has, in its own way, pamt-
ed a picture of the difficulties this 
industry is facing, on the whole this 
industry is not going dOwn, but is 
developilig. The very fact that it is 
expanding is clear proof that there 
is something worth while in the in-
dustry for the investora to put their 
mOliley in it. 

But this must be a co-ordinated 
affair. Unless the working conditions 
of the employees in this industry are 
improved, the roads are properly 
maintained and Government follows 
a proper pelicy in fixing prices of eil 
and in regard to spare parts, the 
benefit of this expansion and the pro-
fits accruing from it cannot go to the 
hands of labour, the conditions of 
labour cannot be improved. Hence it 
is that we have always requested the 
Ministry to make a thorough survey 
or enquiry into the industry to know 
where we stand actually as far as 
the workers are concerned. 

Let me give a simple instance. The 
Railway has been complaining in 
seasOn and and out of season, in thi. 
House and outside, that the cream of 
traffic has been taken over by the 
road transport industry and that the 
railway. are starved as far as profit 
out of that transport is concerned. At 
the same time We know there are 
very many difficuities which these 
transport workers are actually ex_ 
periencing. It is not sO much ti ... , 
owners who have to face all these 



5779 Motor Transport AGRAHAYANA 2~, 1882 (SAKA) Workers BtU 5780 

.difficulties, but it is the workers who 
have to bear the brunt of this bur-
den. 

If you see the vehicles plying on 
the roads, you will find that vehicular 
restriction is often not observed. 1 
can give instances after instances of 
lorries or trucks taking big logs of 
....... ood from the hills down to the 
plains; their prescribed vehicular 
capacity may be only three tons, but 
they take five tons and ply on the 
main road. Sometimes, in the mid-
night there is a breakdown. Then, \he 
whole staff, that is, the cleaner, the 
conductor and the driver have to go 
under the truek and repair it as it 
is on the road, in the midd:e of the 
road, blocking even the other traffic, 
lind then take the lorry. 

As for spare parts, generally, they 
are not available. More than this, as 
1 have mentioned on an earlier 
occasion, all the condemned buses are 
.converted into trucks. According to 
the regulations, the buses are con-
nemned after a certain number of 
years, and those buses are transform-
ed into trucks, and it is these old and 
ramshakled buses which are plying 
on the roads as trucks carrying all 
ihis goods traffic. 

A new set of offices have also come 
into existence in road transport. The 
Road Transport committee also havE' 
had occasion to discover them, and 
mention has been made of them in 
their report. The goods traffic to 
several places is taken in these trucks, 
and there are offices set up in differ-
ent centres for this purpose. These 
offices are at times the shop-rooms m 
the centre of the town, and there are 
persons employed in it. It is easi&r to 
get the goods transported in these 
vehicles from different centres, 
especially the small parts. These 
offices do not have the paraphernalia 
or the equIpment of a regular office, 
and they do not come milder the rules 
'and regulations of the traffic. Thus, 
a new set of workers have come in 
the transport industry. These people 

are always finding it difficult to cart'7 
on their business, because tAere are 
no proper offices, no proper locatioM 
and so on. This system is in vogue 
in so many other countries also, and 
the Productivity Team which had been 
a.road have referred to this and said 
that regulations should be made in 
regard to these offices so that these 
offices may be set up in good condI-
tions. and the public and the agencies 
that transact this business may have 
all convenience in them. There are 
certain amendments mad& in respect 
of these new workers in the Bill WI 
it has emerged from the Joint Com-
mittee. and I shall come to them 
presently. 

In the light of what I .have said, I 
would submit that it is absolutely 
neceS'Sary that the enquiry should not 
be delayed. On a rough calculation, 
we find that there will be about half 
a million workers employed in this 
industry, but this number is only 
regarding the running staff. Actually, 
there will be more than 800,000 
workel"S, becaus& a new set of workers 
have also come in to being, and besides, 
especially in the present condition of 
scarcity of spare parts, the road trans-
port industry is obliged to have more 
workshops than they w01ol1d ordinarily 
have; and in every workshop they 
should have adequate spare parts. 
Unfortunately, the cry today is that in 
the spare parts market, blackmarket 
is so much rampant that they take to 
ingenious methods to somehow make: 
the vehicles run and then hand them 
over to the drivers and the conduc-
tors, and thereafter, it is the responsi-
bility of the drivers and the conduc-
tors to see that the vehicles are kept 
running. Under weh conditions, jt i.: 
very necessary that this enquiry must 
be made. Then or.ly we can know, in 
the first instance, how far this enact-
ment will have benefited the 800,000 
workers in this industry. Further, 
this Bill is a new thing so far as the 
motor transport workers are concern-
ed. The industry is also in an un-
organised condition. Only stier this 
measure is put into effect, we caa 



MotoT TTanspOTt DECEMBER 15, 1960 WOTkeTB Bill 

[Shri Wariorl 
know how far it has benefited the 
workers, and what further amend-
ments must be moved and accepted 
by Government, or what further 
amendments should be moved by 
Governmen; on their own, and what 
rules and regulations have to be fram-
ed in order to get this measure imple-
mented in all sectors, in all regions 
and in all States, so that the benefits 
will go to 1he workers who are most 
concerned in this industry. 

Having said so much, I shall now 
come to the Bill proper. While 
speaking on the motion for reference 
of this Bill to a Joint Committee, Shri 
Tangamani had made certain sugges-
tions. I find that some of them have 
been accepted, and some others 
rejected. 

The first suggestion was that this 
enactment should be made applicable 
to the State of Jammu and Kashmir. 
But that has not been done now. I 
do not know thE: legal aspects of the 
matter. Anyway, I hope that in the 
long run, this measure will be appli-
cable to the State of Jammu and 
Kashmir also. Such enactments have 
come before; likewise, I hope that 
after some time, there will be an 
amending Bill with one clause saying 
that this measure will also apply to 
the State of Jammu and Kashmir. 

As for the date-line, there has been 
a welcome amendment, because it is 
now provided in clause 1 (3) that: 

"It shall come intE) force on such 
date, not being later than the 31st 
day of December, 1961 " 

It is a salutary amendment, because 
otherwise, the Central Government 
will not be in a position to enforce it 
and the whole thing will be left to 
the various agencies of the State Gov-
ernments. 

Then, I dO not know whether the 
term 'motor transport workers' will 
coyer also those new categorietl of 

workers to whom I have made a 
reference a little while ago. There 
are workers in the parcel wing of the 
road transport industry, in the new 
offices that have been set up, where 
lab3urers are employed; besides 
clerks accountants etc. are also em-
ployed in these depots. I do not 
know whether the word 'depot' will 
be applicable to those new offices also. 
H the term does not cover them, I 
think they must be brought within 
the purview of this definition. All 
such workers must be brought within 
the meaning of the term 'motor trans-
port workers'. 

I can give several instances to show 
how these employees also are subject-
ed to ,he same conditions of work as 
the running staff. They work for long 
hours, because the parcels and mails 
may arrive at odd hours also, and they 
have to wait. Even shift system is not 
there. Therefore, they have to face 
so many difficulties. If they are 
covered by the definition, then I am 
very happy to know that. But if they 
are not covered, then I hope the hon. 
M;nis!er will be pleased to think 
about it. 

About the distinction to be made 
between these employees, I would 
submit that there is need for it 
because all roads and all regions are 
not the same. Not only in th. 
Himalayan regions, but even in our 
own State, for instance, the plains are 
very narrow. It consists more of hilly 
tracks, and almost all the roads 
excepting the main road going through 
the plains are to the hills. Our main 
income is also from the hills. Th. 
hill produce are brought to the 
harbour side or to the railway side 
from where they could be exported. 
Therefore, the lorries and trucks-
carrying these goods and the buses 
carrying the passengers all ply under 
very hazardous conditions. They may 
not be so hazardous as in the 
Himalayan regions, but they are bad 
enough to cause damage and accidents. 
There are hair-pin bends throughout 
the Western Ghats, and thus have to. 
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ply on them. Besides, they are now 
taking the load from the Western 
Coao: to the interior as well, because 
of the dearth of wagon capacity in 
the railways. The workers employed 
in thIs reglOn are quite different from 
those employed in the plains, not the 
workers in the main cities, but 
€specially those workers who are ply-
ing the vehicles on long roads which 
are mure or les> kept in better con-
ditions. Especially, in Kerala, the 
roads are in a deplorable condition, 
because the State Government cannot 
maintain these roads in proper condi-
tion withou~ big subsidies from the 
Centre. That is a fact. The Centre 
gets all the benefits, but the dis-
advantages are to be borne by the 
5t;!te. For instance, almost all the 
hiil produce is exported. TeakWOOd is 
exparted, rubber i3 not exported but 
it is sent to other parts of the coun-
try, and then there are tea and 
.::ardamum. All this produce comes 
from the hills. The roads through 
whiCh they are transported are only 
very small and narrow full of 
dangerous twists and turns and never 
maintained in proper orders. If these 
roads are ciasified by the road trans-
port au,horities, they will be classified 
as fit for concreting or at least coal-
tarring. But that has not been don«. 
Ordinary metalling is done once in five 
years or so. There are many ditches. 
Our humorous people used to plant 
plantain trees in the holes during the 
rainy season, because the holes will be 
-t.hat much deep. Such is the condition 
of the roads. If they are kept in proper 
condition, it is all right. Otherwise, 
these workers must be put in a differ-
ent category and more consideration 
shown towards them. They must not 
be compelled to drive the vehicle or 
be in the vehicle for more than 4 or 
5 hours. Even that is too much. 

If you go along the Kottayam read 
which is the road traversing the hilly 
tracts for us from the Cochin Harbour 
to Trivandrum, the capital of the 
State of Kerala, if you sit in a bus 
for 8 or 10 hours to cover that dis-
tance, by the time you reach destina-
tion, even by just sitting in the bus, 

you will feel as if the spinal bone is 
broken. Then what will be the con-
dition of the drivers who will have to 
change the gear, apply the brake and 
the accelerator at every turn. So it is 
a hazardous job. Shri Goray has des-
cribed it aptly. If he just winks 
during such turns or twists, the 
vehicle will fall into a ditch down the 
precIpIce. So these workers must be 
put in a different category. 

So is the case with city workers. 
In the city bus 'service, there are more 
stops. At every lamp post, they have 
to stop and then start. It is more 
difficult than running the bus at a 
level speed. These workers should 
also be put in a separate category and 
their working hours must also be 
reduced. 

Then I come to the long-distance 
service. These workers working on 
these long distance services must be 
given some substitutes to take charge 
when they feel tired. Here also, if 
there is a slip in the steering, in one 
second everything collapses. I have 
seen on the Asansol road so many 
vehicles go down into the ditches. 
These buses ply from Delhi to 
Calcutta. It is not a small distance. 
Goods are transported to Calcutta. 
By one wink on the part of the 
driver, the bus goes out of control and 
the vehicle goes down into a ditch. 
Such is the condition of the drive",. 
So these workers must be given sub-
stitutes to take charge as soon as they 
feel tired or when their working 
hours are over. 

I also join other hon. Members who 
have said that the spread-over must 
not be 12. When this enactment was 
made, I do not know whether it wa.. 
looked into that this conformed to the 
criterion laid down by the I.L.O. The 
I.L.O. has specified these working 
hours. India a'o" member of that 
organisa'ion has, I believe, accepted 
the Convention. If that be the case, 
why should we not adhere to the 
recommendations contained in that 
convention? 
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The Deputy Hlnister of Labour 
(Shri Abid Ali): How much is it? 

Shri Warior: I think these hours 
are not in conformity with what the 
I.L.O. has recommended. 

Shri Abid All: That information is 
wrong. 

Shri Warior: If it is wrong, I stand 
corrected. I will have the benefit of 
the correct information from the 
Minister. If these hours are not in 
conformity with the l.L.O.'s recom-
mendations, then only my words 
should be taken by the Minister more 
leniently and prOVlSlOn made in 
accordance with that. The spread over 
work should not be 12 hours. Even 
10! hours are too much in the long 
run. 

A private Member's Bill was intro-
duced in this House in 1957. It has 
taken five years for Government to 
bring forward this measure. In these 
five years, how much water has flow-
ed down the Ganges? How much has 
our road transport improved and how 
much has road transport widened in 
its scope? This enactment has come 
much too la ;e. years after the neces-
sity for it. By the time this amend-
ment of 12 hours comes into effect. 
the crying need will be for making it 
8 hours. Why should the Labour 
Ministry-I can understand any other 
Ministry doing like this-which should 
always go ahead of the demands of 
the workers fight shy of this? They 
should not be so conservative. At 
least the Labour Ministry must be 
more liberal. 

An HOD. Member: It is the same 
Government. 

Shri Warior: Even with all these 
things. I welcome this Bill and hope 
that it wi!] be implemented by a!] the 
States as soon as possible. I also hope 
that not only the Labour Ministry but 
other Ministries will co-operate in 
seeing that the provisions of this Bill 
are implemented in such a way that 

the entire benefit of road transport 
expansion will go to the workers. 

Shri Supakar (Sambalpur): This 
Bill seeks to provide a good deal of 
amenities to the motor transport 
workers and so far as it goes in that 
direction, it is a most welcome mea-
sure. There has been a certain 
amount of criticism of this Bill. More 
than the criticism that has been offer-
ed by other Members, I would say that 
We should try to strike a balance bet-
Ween the needs of the motor transport 
workers for greater and greater 
amenities and the need for expansion 
of road transport itself. If the grant 
of a!] theSe amenities would hamper 
the proPer gwwth at a rapid pace of 
the road tran;port industry, I believe 
it may do more harm to the motor 
transport workers than good. In this 
sense, I believe we should have given 
a litile more latitude to the State 
Governments who will be in charge of 
the implementation of the Bill. Of 
course. much doubt was expressed by 
some Members in the Joint Committee 
about the bona fides of the State Gov-
ernments on account of their being 
the main road transport operators in 
the respective States and not being s() 
solicitous of the interest and welfare 
of the motor transport workers as we 
expect them to be. That is the reason 
why we. in the Joint Committee, were 
very suspicious of the State Govern-
ments and restricted their powers. 
firstly. so far as fixing the time limit 
for the com'ng into operation of this 
Act and, secondly, sO far as the powee 
of the State Governments in making 
any possible variations of the rules 
for the enforcement of the Act is con-
cerned. 

You will sec from clause 1 that W~ 
have fixed the date of the coming into 
operation of thiJ Act. It is stated 
that: 

"It shal] come in to force on 
such date, not being later than the 
31st day of December. 1961 ..... 

It is gooo, in certain respects to fix 
the date. But certain objections were 
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voiced by the witnesses about its 
practicability in some forms of motor 
transport operation, as for example, 
the operation of goods transport. It 
may be very difficult so far as goods 
transport is concerned, especially when 
the transport operator operates only 
two or three vehicles, to bring the 
operator to book in case he violates 
the law. You know his area of opera_ 
tion is not limited and thece are 
many transport operators who have 
to run practically from one end of 
the country to the other. There are 
a 1 so long distance operations of pas-
senger vehicles. When it is a question 
of long distance, there may be diffi-
culty of detectiOn and bringing to book 
the transport operators. Therefore, I 
think, a greater amount of latitudee 
should have been left to the State 
Governments in the enforcement and 
operation of the Act. 

Certain hon. Members have said that 
there should have been some distinc-
tion between the hill services and city 
service, and the workers who operate 
the hill services and the city services 
should have been given greater ame-
nities so far as the total number of 
hours of work that they are called 
upon to serve. I also feel that by 
removing the distinotion which exist-
ed before between the city services 
and the long dislaJnce passenger ser-
vices and the long distance freight 
services, we have rather over_simpli-
fied the law. This may create diffi-
culty in some cases. 

Along with that distinction I would 
like to draw the attention of Govern-
ment to another aspect. In those 
ereas where the motor transport ser-
vices do not operate throughout the 
year, where the road i, bad and the 
!ervices cannot operate throughout 
the year, there may be difficulty in 
providing suitable amenities so far as 
rest rooms, welf-are and health servi-
ces are concerned. But, it is true 
that these thingg are es,,"ential; rest 
rooms, canteens and other amenities 
even in those cases where the services 

run, not throughout the year but only 
When there is fair weather road. In 
that case, what will h~ppen? I envi-
sage that in many cases where it is 
run by small private operators, the 
service will have probably to be dis-
continued where the operators are 
not going to provide the nece,-sary 
amenities as are required by the pro-
visions of -this Act. 

Another point which I wish to make 
i, that the Bill provides for the em-
ployment of adolescent persons, that 
is, persons between the ages of 15 and 
18. Because the service in motor 
transport is rather very heavy, it 
would have been better if the Bill 
totally prohibited the employment of 
adolescent persons, in any class of 
employment in the motor transpDrt 
services. 

Certain objections have been made 
about the spread-over. Many hon. 
Members have said that the spread-
over which has been fixed at 12 hours 
a day is rather too long and, I think, 
the evidence that was offered on be-
half of the workers was very much 
justified. The motor transport work-
er has to be on duty all the 12 hour" 
on account of the spread-over at the 
place of duty. He gets very little 
time for his private life, for looking 
after his family and sO on. There_ 
fore, I think that the spread-over of 
12 hours is rather too long. If Gov_ 
ernment at present sticks to it, then, 
they should -revise it as they gain 
experience, and as the motor tran3port 
improves they should come forward 
with amendment to reduce the spread-
over from 12 hours to at least 11 
hours if not 10 hours. 

Pandit Munishwar Dutt Upadhyay 
(Pratapgarh) : Mr. Chairman, Sir, 
the subject before us is that of motor 
transport where the condition of the 
workers is almost chaotic. We have 
had no rules, no regulations, no condi-
fications of law in respect of this mat-
ter up till now. And, this section of 
society has been warlcing in a very 
irregular manner. In fact, individuals 
purehase vehicles and start runnin~ 
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them on the roads. Mostly in the 
rural areas, even now individual 
workers possess one Or two vehicles 
and they run them on the roads ex-
cept where there are buses that are 
run by the Government or by the 
State Corporations or companies. At 
places some individual operators have 
joined together and haVe started this 
on regular lines. 

I am very glad to say that the hon. 
Minister has placed very good provi-
sions in this Bill before the House 
so far as the condition of the workers 
is concerned. These are going to 
apply even to smaller UTl!its with only 
five workers. There is a just demand 
that it should apply even to smaller 
units. They have also been extended 
to all classe3 of workers Whether they 
be drivers, Or conductors or time 
keepers or o~er workers on city ser-
vice or long distance passenger service 
Or freight service. These are the wel-
oome features of this measure. 'l1here 
is no differentiation among the cate-
gories of worke~s employed in this 
industry. 

I think the time-limit of 8 hours is 
the proper limit-neither more nor 
less. For overtime work, the wages 
Up doubled. A suggestion has been 
made in the minute of dissent that 
·mileage also should be con>idered lin 
connection with the ordinary wages. 

·Mileage is not part of regular wages. 
Therefore, dearness allowance and the 
salary that one gets should be suftl-
.dent for the time being to start with. 
After that advance wages are also 
given to the workers when they are 
80ing on leave. Again, I find that if 
an agreement is in ~vour of the 
worker;;, even if it is inconsistent 
with the law, it will stand. It is a 
welcome provision. Special arrange-
ments have been made in respect of 
the health and welfare of the workers. 

There is a controversy about hav-
ing a 12 hours spread of work. I 
.lhink this time is a little more than 

is ordinarily allowed in other indus-
tries and factories. In ~he textile" the 
the time allowed is less than 10, 
hours. In .this case 12 hours have 
been allowed and it will not at all 
be harmfu1. J find that during work_ 
ing hours, they get quite sufficient 
amount of time for rest a];so, and so, 
12 hours is quite sufficient. 

The other point that was raised was 
regarding the enforcement of the Act. 
The Central Government can notify 
the date from which it can come into 
force. There will be no difficulty 
about it. In case the hon. Minister 
considers that it is necessary in res-
pect of certain parts of the country, 
he will fix an earlier date and it can 
be enforced there. 

But I have also to mention certain 
things. The road traffic on the road 
is increasing. 'l1here is such a careless 
driving by the drivers, espe:ially 
truck drivers. They drive in the night 
sometimes half consciously. Acci-
dents occur and considerable damage 
to property is caused. There should 
b" a provision that no employer should 
be allowed to employ such workers 
who have been convicted or dismissed 
or punished in any manner for such 
reckless and careless driving in the 
night or day time. There should be 
some provision against ·the employ-
ment of persons who are habitual de-
faulters in this respect. The inspec-
tor Jhould be armed with powers to 
che~k these persons and see that they 
are not employed. This provision ap_ 
pears to be necessary in this enact-
ment. 

There is proV'lSlon f.or not employ_ 
ing persons below the age of 15. But 
there is no provision about the maxi-
mum age. The.;e people are to do 
hard work. People wiIlo do not enjoy 
gOOd health cannot drive the vehicles 
well. Over aged people should Dot be 
employed as drivers. The inspectora 
should be authorised to see that such 
people are removed or that the per. 
sons who employ them are prosecuted . 
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These provisions will be in the inte-
.-eot of safe traffic on the road, and 
are in the interest of the workers and 
the employers. 

Another welcome proVIsIon is that 
inspectors have been empowered to 
make searches and seize documents 
and papers which are sometimes very 
releva.'lt for the PUrPose of detecting 
whether the employers were obeying 
the rules and regulation. that have 
been made. I think this provis'on is 
goi .1g to be very helpful in this res-
pect. 

There is another provision that if • 
worker does not avail of the leave 
during a year, he should be able to 
accumulate the leave and be able to 
avail of it in the course of next year 
or next three years. For the sake of 
efficiency, it is necessary that the 
motor transport woker must avail of 
the leave during every year for one 
month Or whatever the number of 
days that you have allowed. I do not 
think this period is sufficient. How-
ever, if you do not increase this period, 
at least this should not be allowed to 
be accumulated. He should avail of 
his leave during the year in which it 
falls due. 

Another provision should have been 
made about the misconduct of the 
worker. There is no mention of that 
here. Yesterday, in the case of women 
workers it was found necessary to 
mention the word misconduct for 
which they are liable to be punished. 
Objection was also taken by the han. 
lady Member here. I find that in the 
ease of motor transport worke-s no 
provision has been made for punish-
ment in case of misconduct on their 
part. There should have been lome 
sort of proyision for that also. 

The last thing that I would like to 
submit is about the application of thiJI 
law to smaller unita, units having lesl 
than five workers. I submit, Sir, 
that mostly in the rural areas vehicles 
are still being run by persona who 
POSSess only one or two motor 
1821 (Ai) ~ 

veh'cles. They seldom employ more 
than five workers. Usually they em-
ploy two, three or four workers. So 
this measure would not apply to ouch 
persons at all. It is there that tt¥! 
irregula ity is the greatest. There-
fore, unless this A"t is extended tCl 
those smaller units also the object 
underlying this Bill, which is to regu-
late the conduct of workers and the 
employers, will not be fully achieved. 
I, therefore, suggest that such a prCl_ 
vision may also be made. 

,uq~'l"'C11 >ft.m: ~ mllT~, 
~~~I 
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~ ~, if ~ ~ <f'f;;i ii>'T ~ 
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~ ~ ~ '$T, ;;it ~ rn: 
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~ij;f~~~~~1 
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"The hours of work of an adult 
motor transport worker ,hall, ex-
cept in any caSe ref",rred to in the 
second proviso to section 13, be so 
arranged tha, inclusive of interval 
for rest under s<'!Ction 15, they shall 
not spread-over more than tweL". 
hours in any day." 
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Shrl Aarobindo Ghosal (IDuberia): 
Mr. Chairman, Sir, I welcome this Bill 
because some long.tanding grievances 
of motor worker. are being removed 
by the enactment of this measure, 
and the bringini in of these provisions 
u qu'te proper. But I have lome 
doubts and, by way of seeking lome 
clarification, I shall mention a few 
points. 

First of all, I want to know how 
the working hours will be implemen-
ed in the caSe of long routes. Nowa-
days, the trucks are run from Delhi to 

Calcutta, from Calculta to Bombay, Cal-
cutta to Madras, Calcutta to Visakha.. 
patnam and so on, on loni routes. I 
want to know how the working hours 
of the drivers and o~her motor trans-
port workers will be reguiated on 
these long routes. What is the maclU-
ne y for that? There is no prOV1510n 
in respect of this item. Of course, 
they make some provisions by way 01 
rules, but they are not given here In 
the Bill. So, I want that suffiClenl 
safeguards should be made, at least 
in the rules if not in the Bill, as re-
gards the 'mplementation of the work-
ing hours in the case of drivers and 
othe' motor workers who are working 
on the long route;. 

Another point that I would like to 
know is about the definition of the 
word 'adolescent', I agree with the 
suggestion made by Shri Sinhasu 
Singh in this respect. Much d'spute 
will arise on the issue of proving whe-
ther one is an adolescent, or not. 
Nowadays, we know-at least it is so 
in West Bengal-that almost all the 
cleaners are of that age, beause other-
wise they are unemployed and due to 
unemployment, the pOO" people of this 
age, who cannot also get any educa-
tion, accept this part-time job 01 
cleaning. If they are asked to produce 
('ertificate! and carry them with them 
for showing them to the inspectors, it 
will be difticult and it will mean 
harassment of these adolescent people 
who will be engaged by the employers. 
Not only will it be harassment tor 
these workers but also for the employ_ 
ers and as a consequence, a large num-
ber of people who are at present en.-
gaged in this industry will be throWll 
out of employment. At least that js 
the condition in my State. 

One !hon. Member hu spoken about 
misconduct. Yesterday we passed a 
Bill in respect of standing orders in 
the labour field and that measure has 
been extended to the smaller unit... 
So. when the motor transport under-
takings will be asked to frame similar 
standing orders, any miaconduct that 
may be happening will be sufficiently 
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previded for in tills Standing order, 
and 00, misconduct need not be ex_ 
plained or specified in this Bill. 

Rega.-ding the extension of the pro-
visions of the Bill to the smaller units, 
nowada,ys, the tendency of the Gov_ 
ernment is to give one truck or one 
bus to one man, s·o that some buses 
are taken away from those owners 
who till now owned more than one 
bus and those buses are being distri-
buted to others in order to destroy the 
monopoly business of the bus-owners 
and truck-owners. Hereafter, any 
unit employing five or more workers 
will be subject to the provisions of 
this Bill. So, if these provisions are 
not extended to still smaller units, it 
will be very difficult, and many of 
the motor wo: kers will be cieprived of 
the benefits of thie; measure. 

There is another point which I 
Ibould like to mention here. Though 
there is provision for appointing two 
conductors, in the private undertak_ 
ings in Calcutta-not in the State 
transport--'Only one conductor is ap-
pointed but another apprentice is ap_ 
pointed along with him and 
the apprentice is not consid~red as 
an employee, and in that way, the 
apprentice is working for five to six 
years as an apprentice only. Such 
people do not come under the category 
of workers, though they do all the 
work of a conductor. They sell tickets 
but they do not get conductors' bags 
tor the money; they keep the money 
in their pockets! This is a new tpye 
ot innovation by the motor and bus 
employers there. So, in order to avoid 
the provisions of this Bill, they will 
continue to stick to their old practice. 
That aspect of the problem must. be 
borne in mind and steps should be 
taken to prevent such things. 

Next, I want to know whether the 
dispute arising in this industry, bet-
ween the employers and the workers 
in motor transport, will be taken away 
from the purview of tribunals under 
the Industrial Disputes Act. I want a 
clarification about it. 

Lastly, there are some drivers or 
other workers who are engaged on I 
trip bask Suppose a motor driver ill 
appointed to drive a truck from Cal_ 
cutta te Delhi and back for that trip, 
he is given some money. In that 
way, the employers engage such dri-
vers on a trip Or cont. act basis and 
try to deprive them of all the benefitll 
that may otherwise accrue to them, 
though such people work like that on 
the same route for several montlul. 
That is happening at the preoent 
moment, and it is so because the em-
.ployers want to avoid the provisions 01 
the Workmen's Compensation Act. 
Hence, while framing the rules under 
this Bill, these points should be noted 
and sufficient caution .mould be taken 
to see that the motor workers are not 
deprived of the benefits which thiI 
Bill intends to give them. 
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~ 'f'Fr'f 'f>1 ~ rn iii full \3 'f'IOT 'lilt 
'f~~~~crr~ I ~~ 
~ ~ I ~. ~ w ~ ~ ",,"r!;n: ~ 
~,~~~~~fit; 
~ ifft ~5'i ~rn if 'FTlf 
iI!iVlT ~n ~ I "(m-w \R iii If.T1l' <t\' 
~rn ~ wr~ ~ <t\' qR 'ITT 
SlIT'f m-r ;;rr.,-r 'fl~, '1R wiIi mq 
<rR ~ ~ eft 'FT'lif it liT «~ 
f.!;ln ;;fRr 'fl~ I .~. ~MlT ~ ~ fit; 
~ i!~ w qR £lWf ~ '!ft FfT 
~q I 

Shri Achar (Mangalore): Sir, the 
1Irst point I would like to submit b 
that persons who work as drivers ot 
these big buses and trucks do not lift 
long at all. Their life is very much 
shortened, because this kind of work 
is very strenuous. I do not know if 
there are statistics about this. The 
Labour Ministry must investigate and 
find out whether it is a fact that even 
a few years' service as drivers shor-
tens their life. If that is so, it is a 
very serious matter which has to be 
considered and if necessary, some sor' 
of relief should be thought of. How 
it should be done it i! for Govern-
ment to consider. 

About the appointment of inspectQl'll 
and Chief Inspector, clause 4 U,.I: 

". .. a duly qualified peTSon t. 
be the chief inspector and a' 
many duly qualified persons to be 
inspectors subordinate to the chief 
inlpector as it thinks nt." 

It does not lay anything about their 
qualifications. Of course, claula 40 
,ays that the State Government may 
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trame rules prelcribin, the quali1lca-
lions required in respect of the chief 
inspector and inspector. But the point 
is. there is no indicator whatsoever .. 
to what would be the qualifications 
for chief inspector and other inspec-
tors. This is importan t, because these 
inspectors are given serious and 
almost extraordinary powers. Under 
claUSe 5. they are given very impor-
tant powers, which ara very wide. It 
says: 

"Subject to such condition. and 
restrictions as the State Govern-
ment may by ceneral or 'pecial 
order impose. the chief in.pector 
or an inspector may-

Ca)make such examination and 
Inquiry as he thinks 1It in order to 
a!!Certain whether the prOVISIOns 
of this Act or rules made there-
under are beine observed in the 
case of any motor transport 
undertaki!l«. and for that purpose 
require the driver of a transport 
"ehicle to cause the transport 
vehicle to stop and remain 
atationary 60 long as may reason-
ably be necessary". 

So, he can stop it for any amount of 
time. I feel at least a maximum limit 
should be put down here. Then it 
IIIlYS: 

"(b) with such assistance. 11 
any, as he thinks 1It, enter, inspect 
and search any premises which he 
has reason to believe is under 
use Or occupation of any motor 
transport undertaking at any 
reasonable time for the purpose 
of carryin, out the objects of thil 
Act". 

Even 11 a theft is committed and there 
bas to be a search, tbe magistrate is 
approached for a search warrant. But 
here ordinary inspector. are given tha 
power to enter any house; 
all the powers given under the Cr. 
P. C. are allowed to the inspectors. So, 
it is a powerful post. which Dan be 
easily abused. 

I cannot lay that We should not have 
such a provision; it may be necessary. 
My only submission is considerable 
care must be taken while framine the 
rules to see that the qualifications are 
of a high order, because it carries a 
considerable responsibility. I hope 
the Minister will take into considera-
tion the powers of the inspector. 
while prescribing the qualifications. 

Skri Bhakt Darshan also referred to 
the question of hill areas. We find 
that trucks carrying goods traverse 
very long distances, say from Bombay 
to M angalore. a distance of 500 or 600 
miles. Usually a lorry or truck with 
one cleaner, driver and conductor 
traverses the distance. They have to 
return also the same distance. In such 
cases, it is rather difficult to under_ 
stand how the provisions of this Act 
can be enforced. There is a provision 
saying that if the workers are to re-
main in any place for the night, pro-
vision must be made for their stay. 
Supoose a truck comes from Bombay 
to Mangalore. via Poona and Dharwar, 
or from Delhi to Calcutta or from 
Calcutta to Bezwada. There is a 
provision sa; ing that rest-houses must 
be provided before this Act comes 
into force. T do not know wheher it 
will be possible for any employer to 
haVe rest-houses over long distances. 
Where exactly should they be? These 
are all aspects which the Ministry 
should consider. I do not know how 
the provision about the hours 01 
work will be enforced in the case of 
those who are far away from their 
homes. There are certain aspects 
which the hon. Minister should take 
into consideration. 

Shrl Abid All: Mr. Chairman, Sir, 
am happy that this Bill which is 

the first of its kind should have 
received the unanimous support of all 
the groups and parties in this hon. 
House. As I said in my opening 
remarks, although there were a large 
number of amendments for the consi-
deration of the Joint Committee, the 
di!!Cussions there convinced hon. 
Members there that most of the pro-
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[Shri Abid Ali] 
vions about which some observations 
have been made here, were very 
necessary, because we are dealing 
with a transport industry and not a 
factory. It is from this point of view 
that spread_over and working hours 
have been provided. 

A few minu ~es cif dissent have bcen 
appended to the report by some hon: 
Members, but that may be as a mat~er 
of formality only, be~ause even they 
have not felt called upon to send any 
amendments or to be present to press 
their points of view. 

WLh regard to the date of enforce-
Inent of this measure, hon. Members 
will appreciate that it has been men-
tioned here that it shall come into 
force on such date not being later 
than the 31st of December 1961. It is 
not that the State Governments have 
to wait till the 31st of Dacember. If 
some of them are in a position to set 
up the required machinery earlier and 
frame rules according to the provi-
sions here, they can enforce the provi_ 
sions of this measure earlier s :ill. 
Thirty-first of December 1961 is the 
last date by which we expect that all 
State Governments will be ready and 
in a position to enforce the provisions 
of this Act. As was pointed out by 
certain hon. Members an elaborate 
machinery will have to be set up .. We 
have already taken up the work of 
framing rules and as soon as they are 
ready they will be sent to the State 
Governments and fUrther work will 
proceed. 

It was mentioned that before the 
Ad is enforced some of the units may 
bif1<rcate. Taking clue from the ex-
perience We had with regard to Plan-
tation Labour Act which had to be 
amended subsequently because of 
bifurcation, it is provided here that 
State Governments can by notification 
cover undertakings having a smaller 
number Of employees, that is less than 
five, as Well. In view of this power in 
the hands of the SlIBte Governments, I 

do not think any 
attempt to do that. 

employer will 

With regard to the remark that the 
State Governments are not very 
serious to implement this, it came in 
evidence before the Joint Committee 
that at most of the places fortuna:ely-
trle position is better than what hae 
been provided for in the Bill. As Wall 
pointed out in the Original Bombay 
Stat~ which has now been bifurca~ed 
into Maharashtra and Gujerat, the 
workers have better service condi-
tions. So Sta:e Governments havin, 
larger fleets, in which large numbere 
of workers are employed are bette. 
organised and have been able to 
secure for themselves what is due to 
them through their organisationa 
While framing an Act applicable te 
the whole country, We have to take 
into account the requirements of the 
entire country and not be guided by 
what is obtaininl: in Bombay, Delhi. 
Calcutta etc. 

In regard to the spread over oj 
twelve hours, instances were mention-
ed of vehicles coming from a small 
town to a city bringing people for 
offices, waiting for the day, and reach-
ing their destinations late in the 
evening. In bigger cities the peak 
hour is generally between nine and 
eleven. For that purpose vehiclee 
have to come out of their garrages by 
8 o'clock to serve the public and they 
go back to the garrages by mid-day. 
Similarly in the afternoon vehicle!! 
have to be brought out at four 0' clock 
and go back to garrages at 8. This 
aspect of the matter has not bee. 
appreciated by certain hon. Members. 
It is not that the workers have to work 
for twelve hours. They canllot be pu_ 
on duty for more than eight holll'W 
ordinarily. Twelve hour spread oYer 
consists of eight hours Of duty and 
four hours of rest. 

I had been connec.d with Wio11/! 
of transport workers and we had 
always been suggesting that when 
there is a spreadover it should not be 
a: shorter period. If there il split duty 
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it should not be for shor~er hours, 
because if I am relieved from my 
work at twelve o'clock and I am asked 
to report at one 0' clock or two 
o' clock, I would be simply wasting 
my time near the depot. If, on the 
other hand there is a four hour rest 
period, after being relieved at twelve, 
i can go home and be hack at 4 
0' clock. So the intention is that either 
there should be no break or it should 
be for longer period. From that point 
of view as also from the requirement 
of the trav~lIin~ public this 12 hour 
spread-over is very necessary and 
practical. 

My hon. friends were asking about 
the ILO convention. I may tell them 
that so far as the lLO convention is 
concerned, eight hours which 
we have accepted and weekly 
forty-eight hours have been pro-
vided for in the Bill. A progressive 
organisation like the ILO, taking into 
consideration the practice prevailing 
all over the world and the require-
ments of the travelling public and the 
workers haVe also mentioned twelve 
hours as spread-over. They say that 
thei·r overtime shall be in no case less 
than Ii times the normal rate. Here 
We have provided double the rate. So, 
han. Memben will appreciate that we 
are not only not backward but we are 
advanced too. 

Shrl Warior: That is why we did 
Dot send any amendments at all. Now 
he ~ complaining even about that. 
We appreciated the position and that 
is why we did not suggest any amend-
ments. 

Shrl Abid All: My han. friend 
referred to the !LO. 

Shrl Warlor: I do not dispute 1II.at. 
It is only for a clarification that I 
mentioned it. 

SIu1 Abld Ali: Then, it is clarified 
and I hope the han. Member is satis-
fied. He waa mentioning countries like 
United States, Germany and others. 
We know that. But han. Members 
must appreciate that our independent 

country is an infant and it has not 
ye~ completed only its 14th year. So, 
much has to be done to achieve that 
status. 1 hope that they also will 
appreciate i.s need and will not 
obstruct the achievement of the 
object; of course, help is not expected 
(InterTUp.ions) . 

Shri Braj Raj SUtC'h: What did U 
say last? 

"1"1. !A"Tf .. ~ "..t: III ~ ~ ~ 
ijm~ I 

I find there il lOme misunder-
standing in the minds of some han. 
Members who spoke. They seem to 
think thnl this Act takes care only of 
the requirements of the workers, their 
welfare, working hours and all that. 
There is another Act which we have 
amended recently, called the Motor 
Vehicles Act. So far as the licensing 
of drivers and conductors, fitness of a 
vehicle for licensing etc. are concern-
ed, they haVe been provided in an-
o'her enactment. So, we have not 
burdened this Act by copying the 
provisions which are already provided 
tor elsewhere. The licensing autho-
rities hav .. power to disqualify any 
person who is not fit to be a driver. 
Any person who is • criminal or who 
is oth"rwise misbehaving can be re-
fused a licence. Therefore, those 
things need not be mentioned in this 
Bill. 

A mention was made that if an 
adole.cent obtai"3 a certifica ~e then 
the inspector should not trouble him. 
That is our intention as well. But what 
has been mentioned here is that if a 
person is employed as an adult accor-
ding to the opinion of an emoloyer 
and if an inspector teels that he Is 
an adolescent, that difference of 
opinion should be settled by a surgeon. 
Such a JI"rson should be produced 
before ~e surgeon and it is for the 
surgeon to say whether he is an 
adolescent or 8D adult. There is no 
intention to harass anybody. In slolch 
matters when provision, are made, 
they have to be carried out. Or if it 
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[Shri Abid Ali] 
is the intention of the House that there 
should be no restriction in this matter 
and if anybody claims to be an adult 
or an employer thinks that an adoles-
cent is an adult and employs him and 
atill the inspector Ihould not inter-
fei"e the House is entitled to give that 
opinion and, certainly, we wili follow 
it. 

About working hours, it is true that 
only lOt hours have, been provided in 
the Factoriel Act. I think I have 
already made a mention of it. 

Some mention was made about 
leave. Here we are followine the 
ether enac .ments in this respect like 
the Factories Act, Mines Act and the 
Plantation Labour Act. They provide 
16 days for an adult and 21 days for 
children: for mine workers above 
ground allo they provide 16 days; of 
course, for underground workers it il 
much more. The Plantation Labour 
Act also provides 16 days for adults 
and 21 days for young persons. So, 
the pattern which has been already 
accepted with regard to labour in 
other industries is being followed in 
this respect as well. 

A suggestion was made that those 
who are working in the offices should 
also be covered. Clause 2 (h) covers 
to clerical stalf. The intention is that. 
everybody engaged in the motor 
transport industry should be either 
covered by this Bill under discussion, 
which will become an Act soon, or by 
the Shops and Establishments Act or 
by the Factories Act. So, after the 
passing of this Bill no One will be left 
out, who is connected with the motor 
transport industry and coming under 
the definition which has been provid-
ed for, 

Regarding mileage allowance I am 
aorry I am not able to agree with 1Il7 
hon. friend, because the information 
which We have obtained so far showl 
that nowhere mileage allowances ill 
ealculated for the purpose of over-
time. But if at any place workers are 
&,etting overtime after addine mileage 

allowanCtl, they will continue to cet 
it under clause 37, which says that 
workers having more favourable con-
ditions should be entiJed to those con-
ditions in future also and that then 
Ihould not be reduced. 

Regarding the workers engaged in 
the transport service. in the hill 
Itations my experienCe is that they 
are very careful and they do stree-
nuom work. My personal experience 
t~ that the number of accidents on the 
hills are 1... than on the plainl 
becaUSe the drivers know the risla 
involved. They know that if they are 
a bit careless they will fall into • 
khud, unlike an accident in the plains; 
of course, sometimes serious accidents 
occur in the plains alSO. But in the 
hill. if there is an accident, the driver 
knows that they will have to go to the 
other world. 

Shri C. B. Pattabhl Raman (Kum-
bakonam): if they go to the other 
world they are lucky; but sometimes 
they are maimed, severely injured or 
grievously hurt. 

Shrl Abid All: The Bill providea 
that no one should be on the wheel for 
more than 5 hours. That is quite 
satisfactory 

A question wBl put about lonll 
distance services. We have evidence 
that for long distance goods vehicles 
two drivers are provided, Or, they 
are relieved at a reasonable distance 
so that they may have rest. After 
the passing of the Bill under discus.. 
sion, it will not be pos3ible any more 
to exact work from anyone over the 
hours which have been mentioned 
here. 

1405. !aft. 

[MR. DEPUTT-SPKAlall in the Chair] 

At present also .... e have 110t in the 
Motor Vehicles Act a duty period of 
nine hours which is nOW being reduc-
ed to eight. The changes .... hich have 
been made a. compared with the Bill 
.... hich was orlcinally proposed tn the 
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case of city service3, long distance 
passenger services and goods services 
were very much discussed in the Com-
mittee and these were unanimousl,. 
accepted as being progre;sive. I do 
not think there is any other point 
which hal been mentioned for clari-
·fication. I move. 

Mr. Depat,.-Speaker: The quatim 
is: 

''That the Bill to provide for the 
welfare of motor transport work-
ers and to regulate the conditions 
·of their work, a& reported by the 
Joint Committee, be taken into 
conaideration." 

The motion tea. 4dopted. 

Mr. Depaty-Speaker: We take tile 
13111 clause by clause. The question 
ia: 

"That clau,;es :2 to 15 atand part 
of the Bill." 

The motilm to/l,f adopte .. 

Clawe, 2 to 15 were added to the 
Bill. 

Claase 16-- (Spread-over) 

Shri Ramsln~h BIu.I Varma: I be~ 
to move: 

Page 9, line 29, for "twelve 
hours" substitute "ten and a half 
hours", (1) 

~, iro ~ ~ ~ f.t; 
~ ~ 'f.ili\' '1ft fu'ti if;;r) m{ 
~ 'liT m-~ ~~~,~'ffi 
~~.glf>':RlIT~ I ~~ 
il1fT ~ ~ ~ 'liT ~~-OO ~ 
'llIT ~ $ ~ morn 1ft ~ sr.rn 'liT 
qlIi iMm-.... ~ I 

nmM··~:~~ 
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~~fiI;~~~fl~1 

.n ~ ;rtf ~ ~ 
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'Iii i!o'T ~ tiT ;;mIT ~ I W fttmr it 
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~'"~ ~:~m:if~~ 
$IT I ~~m:if~~~~f.!; 
(lim ~ ~ ~ ;q'R 1:f'!' fm: iJ ¢ 
fut <:fifO f lfOT f+r;r ~ ;q'R ;:rm; ;r.r 
~~ ~ I ~ +IT ~~ ~ ~ fifO ~ fu-
rn~TiF~~~~~ 
wft I ~ ~ <fiW lflJT fifO ~ tt~ 
~ m ~ ~ 'iflf~ ifli'i fifO m 
~~~if~m~Of@' 
~Wfi'ffi~,~~ I ~+IT~~fifO 
~ ~T ~ cis o;rm~ 
~it ~ I ~ ~~ ~, ~ if m 
1ft<: ~ lf~ Of@' ~, ~ if 'fOlf ~iT I 
~ o;r,!~ ~;q'R ~ ~ t:MT~ 
~,!i~;q'R~m~~ 
f.!; ~ em: OR <Wr f~~ m'lfir;r 
it ~;r~ ;;fU 'fOlf ~ ~ ~ I ~ 
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It f;;m 0'Ui iJ ~ m: if ~ ~ >ft, 
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~ Wf'iT ~ 'liT 'fi"N ~ ~iT I 

~ 't[;f~ 1I~ q'q'f: ~.ftll 

¢it it ~ ~ <fiW~, ~ ~ if m 
ri 'f q'<A'T o;r.:r;rij'O?: 'fi"N mn ~ I 

.~ ~~ : itlIT &mr <t'l" ~ 
t ~ ~ 'liT ~ mik 'fi"N 
~<t'l"~~? 

Amendment No.1 was, bll ~ave. 
withdrawn. 

Hr. Depuq-Speaker: The quutilll1 
ill: 

"That clause 16 stand part of the 
S111." 

The motion was adopted. 

Clause 16 was added to the Bill. 

15. Ms. 

Mr. Depaq-Speaker: The quesUoa 
is: 

''That Clauses 17 to 25 stand part 
of the Bill." 

The motion was adopted. 

Clauses 17 to 25 were added to the 
Bill. 

Clause !5- (Extra wages for overtime) 

Shri Ramsingh Bhal Varma: I bee 
to move: 

Page 12, for line 5, substitute-

"such allowances including mile-
age allowance" (2). 

;rn"6q&r Ift~, 1:f'!' ~ iJ lm 
~ ~ ~ 5I"'fin: '!>i ~ m 5I"'fin: 
'l>TfifOcis~'!>il!lT I mlR~~ 
if ~~ ~ ~ ~ ~ 'fl.TTf.!; tfik 
~ iff~ ~ iF ~ ~ ifcr'f 'lit 
~ <t'l" ~ ~, ~ if ~:r 
~~'l;fffiTIWli~oq-;.f 

'II': '!'!>i ~ I mT.r '!>i 1:f'!' 1fl1'f"<iT ~ 
..niiF~iJ"Inl!lT I ~~ 
~;;rT~'3'mifcR"<t'l"~if 
~ ~ f~ iJ"In I m;;r ~ ~ 
~fifO~~if~ ~~ 
'liT ~ ~ flr<;rcrr ~ ~~
~ ~ m ~ ~iJf~ ~ f.l; 
~'liTifcR"~~~~ 
flr<;rcrr ~, '3"f cn;fi ~ fm:rr ~ ~ ~ 
~~~~~~~ 
~ ifcR" ~ ;;mrr ~ I 00 5I"'fin: it; 
m q-y;f <mt 1:f'!' oruffi if, ~ 
lhtf.i"iF~iJ~f~~ I itt 
smr if ;rqfu <t'l" ~T mmrn ~ I 1:f'!' 
~~<t'l"~~;mr~ 

m- if;;r ~ ~ ~ ~ ~ ~ ifiTR 
~ ~, ~OR mono ito ~o t I 
~~~~~'!>i~t 
m~~$~m~fsIn:-
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[llit 'tli!fu~ 'li~ ~ 
;rn ~ flr.raT ~ ~ ;tt ~ ~
~ ~ ~~. 

~~lIWm~~ 
~~mr ~cf\;ft~~ 
I;f't~;tt~~~~~ 
~ ~ m 'l'>1 Wf': '(X m m 
fl:r.rnT ~ cIT ~ x m it 0 ~ 0 flr.raT ~. 
~ ~ ~ ~ <;0 1io lfTfu<!; ~ I 

Mr. Deputy-Speaker: I hope the 
han. Members do ag:ee that we might 
fini.h the work in hand in five or 
Beven minutes and then take up the 
lither discussion. 

!!iT ~ 'lit( ~ : 1j ~ flr-fG 
it ~ f.!;Ii W ~ I 

~ f;;rn;f;) <; 0 1i~ ~ ~ Wf': 

~ ~ mlf ~ ~ 'f?al 
t cIT <;0 m ~ ~ ~ ~ m 
~~~~~I 

::if) ~ m~, ~ lfl'f ~ 
't19 1i11f lfTfu<!; ~ m<: ~ ~ 
'lreT 'l"~ ~ ~ ~ ;:nrr fur smr-
;fr.r ~ ~ t1m'3"'ij" ~ 
t I Wf': lf€l: no lIT nx m fm;rr 
~ ~ GffiIT ~, cIT ~ c:TC"f lfTfu<!; 
mm <;0 mi1TGffiIT~ I ~~ 
~m<:m~f~'(~m~ 
f1:r.rcrr ~, ~ X m ~ ~ ~ em 
~ flr.raT ~ m<: ~ 0 m ~ ~ ;;IT 
~ ~ GffiIT ~ cIT ~o m ~ iifR ~ 
;:nrr 'hlT 5ff<flfu;r ~ ~ ~ ~ 
~~ ~ flr.raT ~, w ~ ~ 
~ lfTfu<!; m <;0 m ilr.r ~ 
IiI"RIT ~ I ~ w 'FI'fl" ~ ~ ~ ~ 
mlf 'fl '>r.f <?m ~ efT f~ ~
fi ~ ~ fl:r<:rnT ~, ilr.r <; 0 m 
~ w.r qT fl:r<:rnT ~, ~ cIT <; 0 

m~~~~~~~ 
mt ~ ~ fl:r.rm~. ~ ... " 

m~~~~-cm-~fur~ 
~ ffirt 'l'>1 f~ ~ x m ~ flr.raT 
t ~ '(~ ~ m flr.raT ~ ~ !i.19 
~~~~~~~'fl~ 
~ - ~ ~ .~ f.!; 'fi! f.!;crft • 
~ 'I>'T ;mr ~ ff; fiR cf\;ft 'fiT iI"UiR: 
~ flfffilT ~ ~ m cf\;ft 'fiT 'fIlr 'fi"m 
~~,~'3"'l"cf\;ft'l'>1 ~~ 
~q-.m~~flAm 1~'3"'l"~ 

~~ 'fl 'fIlr ~ ft;m ::ifT W 
~ I ~ 'fi! ~ iI'i ::;rR ~ ~ 
~ '3"'l" ~ ~~ 'fIlr ~'"" 
~~ron~ I ~mm'fR 
~, ~ m 'fIlr rn qf.r ~ ~ m 
~-m+r ~ <miT 'l'>1 ~ ~ 
1Iim:~ ~ ~ I Wf': 'l'>1t 
~ 'fIlr ~ ~ cr. ~ >ilIm 
.rn~~~~~~'l'>1 
I(;"if ~ ~r <:ilIRT w ~ ~ ~ m'f 
~~ 1f.!;m'lft~itW~ 
1IIT ffqfu ~ ~, ~ 1T{ ~ it it 
t IW~~'Rm'fi"m~ 
i mq~~~f.!;~m'f 
~;:r~~'fi!crm~~t 
ifiI" f.!; ~ ~ 'fiT m it 
RImlitmrr ~ ~~~ 
~ ;;-.;;p'. ~~ ron ~ I 

!!iTvrm m : ~ ~ it 1ft 
~ ~ it w m-jf 'fl'!i\";;Jn: ~ 
~ ~ ~ '1ft ;;IT ~ qro:rrzrr t 
1I"i1 ~ 0"1>1; ~ I Wf': ~ ~ 
~~~~-~~~ 
~~'lftmit~f.!;llT ~ 

~ I wf.r<;r ~mr~~iifRmm 
\'IT~~~ff;m'I>'T~~ 
~ m;;r ;;IT ~ fl:r.r W ~ ~ <:ilIRT 
(t ~ ~ ~ <:ilIRT ~ fl:r.r wm 
t \'IT ~;rift f.!;~ ~ I ~ q,q 
V ~.~ ~{Im~i~~ 
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if"'~~~~ ~~ 
~~rn,~~~~~1 

~ ~ i1'~ llTt lflri : liT"A"1<f *IT 
.... if ;;Tt ~ ifiW ~ ~'tnm'm"f fu<rr 
t '3'Wt>1 m g-!J ~ qq;rr ~i~ 
II'I"rn m ~ I 
Mr. Deput),-Speaker: He wishlll to 

withdraw his amendment. 

Amendment No. 2 toas, bll leave, 
Withdrawn. 

Mr. Deput)' Speaker: The question 
is: 

''That Clause 26 ltand part of the 
Bill." 

The motion was adopted. 

Clause 26 was added to the Bill. 

Hr. Deput),-Speaker: The question 
la: 

''That Clauses 27 to 40 stand part 
of the Bill." 

The motion Will adopted. 

Clauses 27 to 40 were added to the 
Bill. 

BIr. Deput)'-Speaker: The question 
la: 

"That Clause I, the Enactin, 
Formula and the Lona: Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
~e Long Title were added to the Bill. 

Shri Abid All: I bel to move: 

"That the Bill, as reported b)' Ow 
Joint Committee, be passecl" 

Mr. Deput)'-Speaker: The question 
II: 

''That the Bill, as reported b)' tae 
Joint Committee, b. palled." 

The motion was adopted. 

15.11 1lnI. 

MOTION RE: REPORT OF NEYVELl 
UGNITE CORPORATION LIMITED 

Shri TaJlCamaDi (Madurai): I be, 
to moye: 

''That this Houae takes note of the 
Annual Report of the Neyveli 
Lignite Corporation Limited alan, 
wLh the Audited Accounts for the 
year 1958-59, laid on the Table of 
the House on the 29th February, 
1960." 

I shall develop two main points: pro-
gress of work; land acquisition and 
rehabilitation of the people affected in 
these areas. 

Before I &0 into the ... arious aspects 
of the scheme, I would like to Ill)' 
that this ie the third report. The first 
report for 11156-57 was discussed in 
the House on 11th August, 1958. At 
that time many Member. wanted to 
know the progress achieved and ex-
pressed dissatisfaction at the way in 
which (he reports were presented to 
the House after lapse of considerable 
time. The report for 1956-57 waa 
presented only during the Budget 
Session of 1958. This is what the hon. 
Minister was pleased to lay then: 

''But I would draw the attention 
of the hon. Members to the annual 
report of the Ministry for the year 
1957-58 where an attempt was 
made to a:ive a picture right up to 
the point of presentation of the 
report. This report, as the han. 
Member. would kindly r~call. wU 
presented before the HOUSe at the 
time when the discussions on bud-
,et estimates w~re made, and that 
earried us to a point wh~re the 
posi'ion as it exi~ted by a bout the 
time when we were meeting for the 
budget session wa~ given. It ill 
appreciated b)' Government ver)' 
much that the han. Members are 
taking so much interest .... " 

He proceeded to .. y that attempt. 
would be made to see that the la'est 
position was pruented to the Ho .... 




